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. Counsel for applicant ¢ Sri sanju Ha m.

CENTRAL ADMINISTGATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD,

All ahabad, this the 3rd day of usay 2002,
QUORUM ¢ HCN. MR, BAFTQUDDIN, J.M.

O, A. No. 271 of 2C02.
Sona Levi w/o Late Sri Kallem, Highly skilled Fitter Grade-I

under Segnior Section Epgineer (Carriege & wagon), Northern
Hailway, Chunar r/o Railway Qr. No.46 C, Chunar.

e w0 &"Jplicant;

Versus

1, Union of India through General hkanager, iNorthern Hailway,

Baroda House, New Delhi.
2. Divisional Hailweay, kanager, Northern Hailway, Allahabad,

eeeoee HeSpondents.

Counsel for respondents ¢ Sri A.K, Pandey.
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The applicant ant. Sona Devi claims to he}widow

of Late ori Kzllan, who died on 26.,7.2000 while working as
Highly Skilled Fitter Grade-l in Northern dailway of Allahaebad
Division under senior section Engineer, Chunar. The applicant
nas filed this OU.A. seeking direction to the respondents to
appoint her on compassionate ground as per rules and &l so

for making payment of settlenent dues namely family pension,
DC.';G, ProYident Fund, Group insuraence, leave salary etc,

with interest.

2. According to the applicant, she submitted an

abplication on 26.8.2000 and egain on 28.9.2000 before the

DeHelle, Northern Kailway, Allahabad (Respondent No.2) through §
proper channel, @ copy of which have been enclosed &s Annexure o, §

A6 and A7 to this C.A. The applicant al so approached



o THI] SaCe hemte she h3s filed T@mis GLA. for the reliers

personally @ the Senfor Section Engineer,
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0 sattlaneps dues of

ITerlesEgiatica oo S.21.00 but no response has been given by

a4

sanjo ham Zor applicant and Sri

ppl ication before the

campetent autherity cdazizaimgy apgpecimment on campessionate

coomps s usll 3s for poyment of setil=ment duses of her late

~ushaad, the respondemis ke done nothing so far.

© &ispose of this C.A. at this
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stace by isswming direction o The D.=. K. L\ Sespordent No.2)
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s-gl icetion of the acglicant for her sppoiniment on compassio-

= 3 = eCcT the axshoriiy concernpsd TO release

Tt sSstilancpt aves o he applicant within @ period of three

nosths S the date of receipt o a cepy of this order, Ip

Therms shall be no oxder as e costs.
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